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BEFORE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH , NEW DELHI
ORIGINAL APPLICATION NO. 203/2021

IN THE MATTEROF

Devidas Khatri ..Aapplicant
VERSUS

Union ©f India &QOrs.. - ..Respondents

Reply on behalf of respondents no. 25, Jai
SHri Trading Company shrl AsSHOK Kufar
Agrawal, R/o Mohlia-Meergani,Disftrict,
Allahabad,

MOST RESPECTFULLY SHOWETH:

(5]

That a matter of criginal applicaticn
no.203/2021 titled Devidas Khatri vs Union
of India &ors. Pertaining to the grievance
in this application against illegal mining

activities of Silica sand and washing

plants of Silica sand in Shankargarh Block

and nearby area like Petvaizabad, Lalapur,
Bankipur, Janwa, Dhara etc., of Prayagra]
District, U.P. is under consideration
before this Hon;ble Tribunal.

That in compliance of Qrder dated
06.11.2023 in Original Application No.
203/2021 the Joint Committee has filed its
report on dated 17.01.2024.

That it is pertinent to mention here that
as per order dated 19.01.2024, on the
basis of Joint Committee report dated

17.01.2024 expired mining lease holders
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are impleaded as respondents in the
present Original application.

That as per order passed by this Hon’ble
Tribunal the following reply 1s Dbeing
filed on behalf of respondent no.Z25.

That a lease deed was executed in favour

of respondent no.25 Jai Shri Trading

Company shri Ashok Kumar Agrawal, R/o
Mohlla-Meerganij,District, Allahabad, for a
period of 20 vears from 29.11.19880 to
28.11.2000,0f area 51.17Ha situated at
Vill.-Bhaisai, Bara, District-Allahabad,
For kind perusal a photo copv of lease

deed 1s annexed herewith as Annexure R-1

to this reply.

That 1in a report submitted by joint
committee, and it's para 1.4 of
observation revels that no mining activity
found and the lease agreement with the
government has been expired on 28.11.2000,
That no Mining Operations 1s being carried

out by the respondent, and there 1s no

deliberate negligence and willful
violation of the environmental
regulations, and respondents are not

liable to pay compensation for the damage.
That respondent is law abiding citizen of
India and has alwavs complied with the

Environmental and mining laws, and never

-
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indulged 1n violation of environmental
laws, and inspection report dated
17.01.2024 also reveals that that no
mining activity was found 1n the lease
area. and no violation of of environmental
conditions observed.

That it is pertinent to mention here that

silica sand mining lease of respondent n

2>

-

25 was expired before the EIA Notification
2006, so there 1is no guestion of wviolation
of environmental norms, so the inspection
by joint committee of expired mining lease
regarding violation of environment of
respondent 1is bad in the eye of law.

That That no allegation of illegal mining
and transportation of silica sand has ever
been made by the mining department nor has
any first information report been filed

against the respondents

gai
That respondent 1is law abiding citizen of
India and has always complied with the
Environmental and mining laws, and never
indulged in violation of environmental
laws.

That That 1in reply of the observation
against respondents it is submitted that no
prior information of site visit was given
to answering respondent no.25 so as to

enable him or his representative to be
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present during inspection, on the basis of
such inspection in violation of principles
of natural Jjustice. And therefore, the
report of joint committee submitted on
alleged site visit in absolute secrecy
without any prior information to the

answering respondent.

.That it also clear from the joint committee

report and the observation made that mining
lease of respondent no.25 was expired and
no mining activity was found in the lease
area.

That it is pertinent to mention here that
the Respondent has not been found in

violation, as per report submitted by joint

committee.
That it is humbly requested and prayed

that present reply/objection may kindly be
taken on record for kind consideration by
this Hon'ble Tribuanal.

That it is further humbly prayed that in
view of the above grounds, facts and
circumstances, and secure the ends of
justice, final report based on conjecture
is completely absurd and ought not to be
accepted and deserved to be rejected, in
favour of the respondent, otherwise
answering respondent shall suffer

irreparable loss and injury.
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DEFURE OHUNDLE NALIUNAL UGREEN IRIDUINAL

PRIN ENCH 6
ORIGINAL TON NO. 203/2021
IN THE MATTER OF -
Devidas Khatri _ ....Applicant
_ _ VERSUS S48
Union Of India & Ors.. ...Respondents
AFFIDAVIT

I, Ashok Kumar Agrawal S/o Ram Chandra Agrawal, 177,Meerganj,

- Allahabad, Uttar Pradesh,211003, do hereby solemnly affirm and declare
as under: ' |

" 1.That I the above named deponent is respondent no. 25 in the above

mentioned Original application and he is fully conversant with the facts and
circumstancesof the case and am competent to swear this affidavit. '

2. That I have read and understand the contents of the Reply, hence swearing
the present affidavit.

3. The facts stated ih the accompanying reply are true to my knowledge and
the submissions m_adé therein afe_ based on iegal advice.

4. That the annexures ‘enéilosejd _to'the pe‘tit'ion,a'rre true cbpies of their respecti\?e
originals. | ' .

5. That the facts of the above affidavit are true and éorrect to knowledge of the

- \.deponent and nothmg false has been stated therein.

A K

DEPONENT

VERIFICATION -

thls affidavit are true and correct to the best of his knowledge and beliefand

‘nothing is false and nothlng material has been concealed therefrom.
._Veriﬁéd at Allahabad this the - day Aepril, 2024.

DEPONENT
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MINING LEASE DEED -
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day of e A . 4 eeesey 1825aka era between the
Governor of UTTAR PRADESH (hereinafter referred to as "the
State Government " which expression shall where the cor?;éxt
so admits be deemed to include the successors and assigns) of
the one part And Sri (i) Krishna Kumar &Agarwal son of Sri
R.C.Agarwal resident of 177,Meerganj Allahabad (i1) Sri Ashok
Kumar Agarwal son of Sri R,C,Agarwal resident of 177 ,Mesrgan
(i1i) Smt.Usha agarwal w/o.Srl Shyam Sunder Agarwal r/o.177,
Meerganj,allahabad (iv) Smt.Gita Agrawal w/oc, Sri Ram Sunder
Agrawal r/o.177, Meerganj,Allahabad all carrying on business
in partnership under the firm name and style of M/S, Jai
Shree Frading Co.reglstered wnder the Indian Partnership
Act. 1932 (9 of 1932) and having .their registered office at
177,Meerganj, in the town of Allahatad U.P. (hersinafter
referred to 8s the lessees which expresslon shall where the
context so admits be deemed to include all the sald partners,
their respective helrs, executors, legal representatives and
permitted assigns) of the other part,

WIEREAS THE lessees have applied to the State Govern-

mant in accordance with the Mineral Concesslon Rules, 1960

‘ ,l[(\,g"-\“u ol il 4( fto EPTOW)
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(hereinafter referred to as "the sald rules”) for & mining
lease for Silica Sand in respect of the lands described in
part I of the Schedule hereunder written and have deposited
with the State Government the sum of Rs.1000.00 as secxﬁcity}%ﬁ
the sum of Rs.500.00 for meeting the preliminary expenses for
a mining leass.

WITNESSEIH that in consideration of the rents and
royalties, covenants and agreements by and in these presents
and the Schedule hereunder written reserved and contained
and on the part of the lessees to Dbe pald observed and
performed, the State Government hereby grants and demlses
umto the lessees.

All those the mines beds/veins seams of Silica Sand
(hereinafter and in the schedule referred to &s "the said
Mineral)" or situated lying and belng in or under the lands
which are referred to in Part I of the sald Schedule, togethe
with the libertles, powers and privileges to be exerclsed or
enjoyed in connection herewith which are mentioned in pPart II
of the said Scheduls subject to the restrictions and condi-
tions &s to the exerclse and enjoyment of such liberties,
powers and privileges which are mentioned in Part III of the
sald Schedule EXCEPT and reserving out of thls demlse unto

the State Government the liberties, powers and privileges "
Lo e (e 9o sty
YA ﬂ‘-‘ﬁm y

AT o B e oA
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mentioned 1n Part IV of the sald Schedule 10 HOLD the
premises hereby granted and demised wnte the lessees from
ther.j......é..‘:%.......d&y of .‘:j.‘.“.'ww 19@5 3«_‘;- for the
Ceg = i
t.erm of‘ 20 (twenty) years thence next ensuing YIELDING AND
PAYING therefor unto the State Government the several rents
and royaltles mentioned in Part V of the sald Schedule at
the respective times therein specified subject to the provi-
slons contained in Part VI of the said Schedule and the
lessees hereby covenants with the State Government as in
Part VII of the said Schedule is expressed and the State
Government hereby covenants with the lessees &s in Part VIII
of the sald Schedule 1s expressed AND it i1s hereby mutually
agreed between the parties hereto as in Part IX of the saic
Schedule is expressed.
IN WITNESS WHERHOF these presents have been executed

in manner hereunder appearing the day and year first above

written,
The Schedule above referred to.
PART I
THE AREA OF 1HIS LEASE
Location All that trect of lands situvated at Bhaisai in
2?d£1;°a (Pargana) Bara in the Registration District of Allahabad,
lease. e R - WG - 3 v A

Sub District Karic'hana and Thana Shank!rgarh bea—pl.qg Cadastral

! {,.I{'-ﬁrk e L G ,."") ( ‘ﬁa ﬂﬂ Wi
" — wr afm,
S B

4
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To enter
upon land
and search
for, win,
work etc.

To sink,
drive and
make plts
shafts and
inclines
ate.
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etc.
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SmayLNo& (Forest Area) containing an area of 51.17 hectares
or thereabouts delineated on the plan hereto annexed and

thereon coloured red and bounded a&s follows:
village bousdavy oy Wil Bhojusal) & Peatepbuv aca
On the North bYP‘HI' 4 Lease hold avem o) g} Havi Hav £d4. c;Ab»,. Vo il ) SN
k‘\l‘-\‘SAL\i' ,f
s B - ‘

Prgtot Plot mo 65,270, 271, 2544 255 o "
On t.ha &)uth bYA,,, vvd Mg Lo Mrl,_,,n o4 u.\\ LR NN () ) e o ;l

Leate hpld av@s af sd WeryBay PAr Gupha -)‘llrl\L:.w.‘;.l‘ Y AT
On the East byf-.& Facy oy Plobt wo 221,215, Plet Mo 220, Qast o4 Plut waany, | S
qlDf‘s medMen Blob Mo D51 avd plot wy 2UR iy B4 gy |

Toulbichesiy
~ Wnak e By Vil cpg :I
Py b 0 I;,ID\ Ngabv , am, 210 ¥ 3 |
On the West by al. .-t ) yes,

hereinafter referred to 8s 'the said lands'
PA4RT II

Liberties, Powers and Privileges to be exercised and
enjoyed by the lessees subject to the restrictions and conditi-
ons in Part IIl.

1. Liberty and power at &ll times during the term
hereby demised to enter upon the sald lands and to search for,
mine, bore, dig, drill or win, work, dress, process, convert,

- 3-\%

carry away and dlspose of the said minaralfniﬁﬂﬁ:
2, Liberty and power for or in connection with any of

-«l,«!...

the purposes mentioned in this part to sink, drive, make, main-
tain, and use in the said lands any pits, shafts, inclines,
drifts, levels, waterways, airways and other works (and to use
maintain deepen or extend any existing works of the like

nature in the said lands),.
3. Liberty and power for or in connectlon with any of

e purposes mantioned fn thils part to erect, construct, wain-

tain and use on or under the said lands any engines, mechinery,

plant, dressing floors, furnaces coke oven, (hﬁ}ﬁf’q&;&f’
ff{,(’cxfn.m—'-t m!ﬁ
o P

- =
e TR R S A oA
~ i = l ‘Rf‘i‘ fromem . e P
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workshops, store-houses, bungalows, godowns, sheds, and other
buildings and other works and conveniences of the like nature

on or uwnder the s&ld lands.

To make roads 4, Liberty and power for or in connection with any of
and ways etc.
and use exis- the purposes mentioned in this part to make any tramways,

ting roads
and ways.

To get bull-
ding and
road mate-
rials etec.

To use water
from streams
ete.

rallways, roads, aircraft landing grounds and other ways in
or over the said lands and % use maintain and go and repéss
with or without norses cattle wagons aircrafts locomotives or
other vehicles over the same (or any existing tramways, rall-
ways, roads and other ways in or over the sald lands) on such
conditions as may be agreed to.

5. Liberty and power for or in connectlon with any
of the purposes mentioned in this part to quarry and get stone
gravel and other building and road materials and clay and to

use and employ the same and to manufacture such clay into

L G X5 ¥
bricks or tiles amd-te—use—shes—baieks—enrtiles and to use

such bricks or tiles but not to sell any such material, bricks
or tiles.

8, Liberty and power for or in connection with any of

the purpose mentioned in this part but subject to the rights
- r g

of any existing or future 19,55.::5 and witn the written ‘permissi
‘;ﬁ{of Collector' :tllahabac:. a\ereinafter called the Collector)

to appropriate ana use water from any streams, wa tar courses,
springs or other sources 1n or upoh the said land and to
dlvert step up or dam any such strealm or water course and
collect or impound any such water and to make construct and

maintain any water course culverts drains( ﬁ;ﬁeéwjlrs but

1 iy L X
sEahs ST 3w o L et . d@grq afym,
) I m‘}” f‘i‘u]li‘ s Uo
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not as to deprive any cultivated lands, villages, bulldings or

watering places for livestock of & reasonable supply of water
- as before accustomed nor in any way to foulfxﬁgijlute any

streams or springs. Provided that the lessees shall not

interfere with the naVigation 1n any navigable stredm nor

shall divert such stream without the previous written permi-

sslon of the State Government.

To use land 7. Liberty and power to enter upon and use & suffici-

for stacking

heaping ent part of the surface of the sald lands for the purpose of

depositing

purposes. stacking, heaping storing or depositing therein any produce
of the mines or works carried on and any tools equlpment
earth and materials and substances dug or ralsed under the
liberties and powers mentloned in this part.

Beneficiation 8, Liberty and power to enter upon and use & suffici-

and conveylng
away of pro-
duction.

ent part of the said lands to beneficiate &ny ore produced
from the said lands and to carry away such beneficiated ore.

To clear 9, Liberty and power for or in connection with any

brush-wood
and to fell of the purposes mentioned in this part and subject to the

and utilise

trees etc. exlsting rignts of others and save as provided in clause

3 of Part III of this Schedule to clear undergrowth and )
At o ea - ,“ i
brushwood and to fell and utilise any trees or timberjor
found on the said lands provided that the Collector or the
State Government may ask the lessees to pay for any trees
or timber felled and utilised by them at the rates speci-
fied by the Collector or the State Government.
LEgH abaromsd, |
| A e dlo SRty
ggva afuy,
gl [, 9 5o
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PART III
RESTRICTIONS AND CONDITICNS 4S5 T0 THE EXEHCISE OF THE LIBERITES,
POWERS AND PRIVILEGES IN PART II

1. No bullding or thing sh&ll be erected set up or
placed and no surface operations shall be carried on in or
upon &ny public pleasure ground burning or burial ground or

place held sacred by any class of persons or any house or
village site public road or other place which the State Govern-
mant may determine as public ground nor in su‘t'?r.-a‘ﬁgnnpr asg to
injure or prejudicially effact any buildings works property or

rights of other persons and no land shall be used for surface
operations which 1s already occupied by persons other than the
State Government for works or purposes not included in this
leasa. The lessees shall not also interfere with any right of
way, well or tank,

o, Bafore using for surface operations any land which
has not already been used for such operations, the lesSees
shall give to Collectoz.', of the District two calendar months
previous notice in writing specifying the name or other descri-
ption of the situation and the extent of the land proposed to De
so used and the purpose for which the same is required and the
said land shall not be so used if objection is issued by the
Collector within two months after the recelpt by him of such
notice unless the objections so stated shall on reference to
the. State Government be annulled or waived,

3, The lessees shall not without the express sanction

in umreserved

lands.

of the Collector cut down or injure any timber or trees on the
said lands but may without such sanction clear away any brush-
wood or undergrowth which interferes with any operations
authorised by these preiints. Te Collector or the State m:ffn'
ment méy require the lassé;szt? pay for any trees or timbe? fall|

and utilised by them at the rates specified by the Collector

of the District, Lq_n.,::'},ur'.__h 5
o
R SN
R, ST SU s 1o <FR) —_—
dgFa afey,

W faum, g Se
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4, Notwlthstanding anything in this Schedule contai-
nad the lessees shall not enter upon any reserved forest
ineluded in the said lands wilthout previous sanction in
writing of the Divisional Forest Officer nor fell cut and use
any timber or trees without obtaining the sanction in writing
of that officer nor otherwise than in accordance with such
conditions as the State Government may prescribe.

5. The lessees shall not work or ca&rry on or allow
to be worked or carried on any mining operations at or to any
point within & distance of 50 Metres from any Railway line
except with the previous written permission of the Railway
Administration concerned or from any reservoir, canal or other
public works such as public roads and bulldings or inhabited
site except with the previous written permission of the Collecto:
or any other Officer authorised by the State Government in this
behalf and otherwlse than in accordance with such instructions,
restriction and conditions elther general or special which may
be attached to such permission. 'Hle(iai:‘l; distance of 50 metres
shall be measured in the cass &“aﬁ?‘iﬁw Reservolr or canal
horizontally from the outer toe of the bank or the outer edge
of the cutting as the case may be and in odse of a building
horizontally from the plinth thereof. In the case of village
roads no working shall be carried on within a distance of 10
metres of the outer edge of the cutting except with the
previous permission of the Collector or any other officer duly
authorised by the State Government in this behalf and otherwlse
than in accordance with such directions, rastrictlions and éenéi--t
conditions, either general or speclal, which may be attachad
to such permission.

EXPLANATION

For the purposes of this clause the expression 'Railway

Administration' shall have the sale meaning as it is defined to

lo NFE .
have in the Indian Ratlway &ct, 1890, by clause (6) of Section

J-\"gf(%—; gﬂiﬁ \l:_) At oA

qﬁﬂ faw, So Neo
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3 of that Act. 'Public Road' shall mean & road which has been
constructed by artificlally surfaced as distinct from a track
resulting from repeated use. Village road will include any

track shown in the Revenue record as village Road.

Facllities 6. The lessees shall allow existing and future holders
for holders

of adjoin- of Government licences or le2ses over any land which is compri-
ing Govt.

Licences sed 1n or adJjoins or is reached by the land held by the lessees

and Leaseas.

reasonable facllities of access thersto.

PROVIDED THAT no substantial hindrance or interference
shall be cAused by such holders of licences or leasass to the
operations of the lessees under these presents, and if any
controversy regarding such substantial hindrance and interferencs
arises, the declsion of the State Government or any officers
authorised in that behalf shall be final.

Provided also that fair compensation (as ma&y be mutually
agreed upon or in the event of disagreement &8s may be declded

Ci !3";""
by the State Government) ‘shall be made to the lessees for all

LI
loss and damige sustained Dy the lesseesby reason of the exercise
Cax
of this liberty.
Storing low 7. In the absgence of ready market for low grade ores
grade ora
for future or such ore which may not be in demand in the market, the lessee
beneficia-
tion. shall properly store such material for future beneficlation.
P&RT IV
LIBERTIES,POWERS AND PRIVILEGES RESERVED 10 THE STATE
GOVERNMENT
To work 1. Liberty and power for the State Government or to
other
minerals. any lessee or persons authorised by i1t in that behalf to enter

G W
into and upon the said lands and to sedrch fork win, work, dig,

get, ralse, dress, process, convert and carry away minerals other
than the said minerals &nd any other substances and for those
purposes to sink, drive, make, erect, construct, maintain and
use such pits, shafts, inelines, drifts, levels and other lines,

waterways, airways, water courses, drains, reservolrs, engines,

N

& S R L TP [y fa &t 0k
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machinery, plant, buildings, canals, tramways, rallways,
roadways and other works and conveniences as may be deemed
necessary or convenlant,

PROVIDED THAT in the exercise of such liberty and
power no substantial hindrance or interference shall be caused
to or with the liberties, powers and privileges of the l%’sse?gl
under these presents, and 1f any controversy regarding such
substantial hindrance and interference arises, the declsion of
the State Government or any officer authorised in that pehalf
shall be final., PROVIDED ALS0 that fair compensation (as may
be mutwlly agreed upon or in the event of disagreement ag may
be decided by the State Government) shall be made to the

PIE- ¥30%-

! g
1 ess 08s for all loss or damage sustained by the Les¥ees by

reason or in consequence of the exercise of such liberty and

power,
To make RHail- 2. Liberty and power for the State CGoverrnment or any
way's and
Roads. lesses or persons authorised by it in that benalf to enter into

and upon the said lands and to make upon over or through the
same any raillways, tramways, rofdways or pipe lines for any
purpose other than those mentioned in Part II of these presents
and to get from the sald lands stones, gravel, earth and other

materials for making, maintaining and repairing such railways,

T g VL

tramways and roads or any existing rallways and roads andﬁto“go /
and repass at all times with or without horses, cattle or other
animals, carts, wagons, carrilages, locomotives or other vehlcles
over or along any such rallways, tramways, roads, lines and
other ways for &ll purposes &nd &s occésions may require,
provided that in the exerclse of such liberty and power by such
other lessee or person no substantial hindrance or interference
shall be caused to or with the libertles powers &nd privil eges
of the lessees under these presents, and if any controversy
regarding such substantial hindrance &nd interference arlses,
the declsion of the State Government or &any Officer authorised

in that pehalf snall be finel, PROVIDED ALSO that fair compen-

a a be decided by the State Governmant s{}all be
sation as may be daclde Y (.dte o « )
WP R 1k t Y gr gy R wocaf, J st
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made to the lessee by the State Government or any lessee or
/-L;’\:#ai—hamcﬁ’;:rson autnorised by it, as the case may De,
7 Tor all loss or damage sustéined by the lessee by reason or
in consequence of the exercise of such liberty and powsr,
PaKT V
RENIS AND ROYALITES RESERVED BY THIS LEASE
To pay dead 1. The lessees shall pay, for every year, except the
rgsgft?rrwhi- first year of the lease, dead rent &s specified in cléuse-2
chever 1s
higher. of this part.

Rate and mode
of payment of
dedd rent.

PROVIDED that, where the holder of such mining lease
becomes llable under section 2 of the Mines and Minerals
(Regulation and Development) nc:t 1957, to pay royalty for any

‘f&“, ‘}
mineral removed or conswied by%ﬁm or byﬁu_a agent, manager,
employee, contractor or sub-lessee from the l‘eﬁseﬁ area, they
I 2
shall pe liable tc pay either such royalty or the dead rent
in respect of th&t area whichever is higher,
2, Subject to .the provisions of clause 1 of this part,
S

during the subsistence of the ledse the lessees shall pay to
the State Government annual dedd rent for the land demised and
described in part I of this schedule at the rates for the

time being specified in the Thirq schedule to the Mines and
Minerals (Regulation and Development) Act, 1957 in such manner
as miy be specified in this behalf by the State Governmerit.

g, Iy
The lesseesshall pay to the State Government by deposit
in the Government Treagury at Allahabad by the 31st March of
:ct &4}
the each year thja de&d rent specified above and the surface
rent and water rate as provid&d in clause 4 of this part under
>3
the head "128-Mines and Ilinerals- iineral concession fees/

Hoyalty" or &s may be specified from time to timae.

Rates and mode 3. Subject to the provision of clause I of this Part,
of payment of AT

Royalty.

the lessees shall during the subsistence of this lease pay to

the State Government by deposit in the Government Treasury at

Allshabag royalty in respect of the sald mineral removed by

them from the said lands under the head a&s specified &bove or
e 91“; \31 '\'\\LS“"-".J-& TX f‘l*{mb wq»tho o qm}
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&s méy be specified from time to time in four instalments for
B ¥

the period (1)April to June by 15th July (ii)Jul .
obey WG hey ¥ - b 'S“q.y ) e Ueptl—"‘-f

by 15th Oct ({iii) OctnA to Dacalby‘ 15th January and (iv) L
January to March by Blst March of' the yedr at the rate of
Bs. 1. 50 per tonne &g specified in the Mines and Minerals
(Regulation and Development)dct.1957.These rates are subject
to alterztions from time to time as may be notified by the
Government of India,

Payment of 4, The laessees shall also pay to the State Government

surface rent

i:%:ater for the surface area used by it for purpose of mining opera-
tions surface rent and water rate at such rate, not exceeding
the land revenue a8s may be determined by the Collector,Allaha-
bad PROVIDED THAT NO such rent and water rate shall be payable
in respect of the occupation and use of the area comprised in
any roads or ways to which the public have full right of access.

Pagl Vi
PROVISIONS HELATING 10 THE RENTS AND ROYALTIES

Rent and 1. Te rent, water rate and royalties mentloned in Part

royaltles '
to be fres V of this Schedule shall be paid free from any dsducticns to
from dedu-

ction etc. the State Government at Allahabad in the manner herelnbefcre

provided in clauses 2 and 3 of Part V of this Scheduls.

Mode of com- 2. For the purposes of computing the said royalties the
putation of
royalty. lessees shall keep & correct account of the minerdal produced

and despatched and the mineral beneficiated. The &ccounts as
well as the welght of the mineral in stock or in the process
of export may be checked by an officer authorised by the

Cantral or State Government.

Course of 3, Sould any rent,royalty or other sums due to the

action 1f
rent and State Government under the terms and conditions of thesse

royaltles .
are not paid presants be not pald by the lesses within the prescribed time

in time.
the same together with simple interest due thersin at the rate
of ten percant per annum may be recovered from them on & cer-
tificate of the Secretary to Government in the Administrative
Department which shall be final conclusive and binding on the

== ez /' tew Cuay o i z
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lessees, as arrears of land revenue.
PART VII
THE QUVENENTS OF THE LESSBES
Lessee to pay 1. The lessees shall pay the rent,water rate and royal-
rents and royal-
tigs taxes etc. tles reserved by thig lease at such time and in the manner
provided in PsRIS V AND VI of these presents and shall also
pay and discharge all taxes, rates assessment and imposition
wha tsoever being in the nature of public demands which shall
from time to time be charged, assessed or imposed by the
authorlty of the Central and State Government upon or in res-

pect of the premlises &nd works of the lessees in common with
v

other premises and works of & like nature except demanas for
L
land revenues. =
To maintain and 2, The lessess shall at thelr own expense erect boundary
keep boundary
marks 1n good marks and plllars according to the demarcation shown in the
order.
plan annexed to this leasa which boundary marks and pillars
ghall at all times be maintained and kept in proper repairs
by and at the expense of the lessees. Such marks and pillars
shall be sufficiently clear of the shrubs and other obstruc-
tions as to allow easy identlification.
To commence ope- 3, Unless the State Government for good cause permits
rations within &
year and work otherwise, the lessess shall comuence operation within one
in a workmanlike
manner. year from the date of execution of the lease and shall there-

arter at all times during the eontinuance of this ledse

search for, win work and develop the said minerals without
voluntary intermission in a skilful and workman-11ike manner
and as prescribed under clause 12 hereinafter without doing
or permitting to be done &ny unnecessary or avoidable damage
to the surface of the sald jands or the crops bulldings struc-
tures or other property therson. For the purposes of this clan
se operations shall include the erection of machinery laying

of a tramway or construction of & road in connection with

me—gil._r-le. L# "i"f s Lo, |
g S FEATA (o gt aglt)

- dia oftm,
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To indemnify Govt. 4, The lessees shall make and pay such reasonable

against all clalms,
satisfaction and compensation &s may be assessed by lawful
authorlity in accordance with the law in force on the subject
for all damags,lnjury or disturbance which may be done by them
in exerclse of the powers granted by this lease and gh&ell ine-
demnify and keep indemnified fully and completely the State
Government against all claims which may be made by any person
or persons in respect of any such damage,injury or disturbance
and all costs and expenses in connection therewlth.

To secure and 5., The lessees shall during the subsistence of this

keep in good
condltion pits ledse well and sufficlently secure and Keep Open with timber

shafts etc.
or other durable means all pits shafts and workings that may
be made or used in the sald lands and make and mintain suffi-
clent fences to the satisfaction of the State Government
round every such pits shafts or workings whether the same is
abandoned or not and shall during the same perlod Keep all
workings in the said lands except such &s may De abandoned

accessible free from water and foul air as far as possible.

To strengthen 6. Te lessees shall strengthen and support to the
and support the
mine to nece- satisfaction of the Railway Administration concerned or the

ssary extent.
State Government &8s the case DAY be, any part of the ming

which in its opinion requires such strengthening or support
for the safety of any Railway, reservoir, canal road and any

other public works or structurses.

Ty allow lnspec- 7., The lessees shall allow &ny Officer authorised by

tion of workings.
the Central Government or the State Government in that penhal f

to enter upon the premises including any bullding excavation
or land comprised in the lease for the purpose of inspecting
examining, surveying, prospecting, and making plans thereof
sampling and collecting any data and the lesseses shall with
proper person employed by the lessees and acquainted with

the mines and work effectually assist the officer, agents,

i S wea L toweat, ,
._,—’--‘—-——w (‘ﬁﬁ au - j i
g md,"

el R, 2o xe



———

The report of
accident.

To report discovery

of other minerals.
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servants and workmen in conducting every such inspection
and snall afford them all facilities information connected
with them the working of the mines which they may redsona-
bly require and also shall and will ‘chr{ng_Em to and observe
all orders and regulations which the Central and the State
Government as the result of such inspection or otherwlse
may from time to time see fit to impose.

8., Te 1essees shall without delay send to the
Collector a re=port of any &ccident causing death or serlous
bodily injury or serlous injﬁry to property or serlously
affecting or endangering life or property which may occur
in the course of the operations under this ledse.

9, The lessees shall report to the State Government
the discovery in the leised area of any mineral not speci-
fled in the lease within sixty days of such discovery
along with full particulars of the nature and posltion of
eacnh such find, If any mineral not specified in the ledse
is cdlscovered in the ledsed ared, the lessees shall not
win and dispose of such mineral unless such mineri_ié is
ineludasd in the ledse or & separate ledse is ob't‘::fned
therelor.

10. The lessees shall at all timeg during the said
term keep or cause to be kept at an office W be situated
upon or near the sald lands correct and intelligitle books
of accounts which snall contain accurate entries showing
from time to times

(1) Quantity and quality of the gaid mineral rea-
1ised from the sald lands.

(2) Quantity of the various qualities of ores
beneficiated or converted.

(3) Quantitles of the various qualitics of the sa-

+ ¥
i1d mineral sold &and exported peparately.
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(4) Quantities of the various quelities of the
said mineral otherwise disposed of and the manner and
purpose of such dlsposal,

(5) Te prices and all other particulars of all
sales of sald mineral,

(6) The number of persons employed in the mines
or works or upon the said lands specifylng nationality,
qualifications and pay of the technieal personnel.

(7) Such other facts, particulars and circumstan-
ces a5 the Central or the State Government may from time
to time require and shall also furnish free of charge to
such officers and at such time a&s the Central and State
Government may @ppoint true and correct abstract of all
or any such books of accounts &nd such information and
roturns to 8ll or any of the matters aforesald as the
State Government may prescribe and shall at all reasonable
times allow such officers @s the Central Government or the
State Government shall in that behalf appoint to enter
into and have free access to the said officers for the
purpose of examining and inspecting the said books of
accounts plans and records and to make coples thereof
and make extract therefrom.

To maintain 11. The lesses shall at all times during the
plans, ete.
said term maintain at the mine office correct intelligi-
ble up-to-date 8nd complete plans and sections of the
mines in the saic lands, They shall show 81l the opera-
tions, @nd workings and all the trenches, pits and
drillings made by them in the course of operations
carried on by them under the lease, faults and other
disturbances encountered and geologleal data and all
such plans and sections sball be amended and filled wp
by and from actwl surveys to be made for thét purpose
at the end of twelve months or any period specifled
from time to time &nd the lessees shall furnish free of

charge to the Centrél and State Government true and

_'3-'-’- \le“:h— ﬁ« b2l 'I-VL_ETQ(-JJ e { :h" f o 1 ‘ il b <-lq‘1?:{§1° :é:;!t’ﬂj
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ned by such means of the sald minerals, ores, products
ralged, sold, exported and converted during the previous
twenty-four hours to be entered in the aforesaid books
of accounts. The lesseaes shall permit the State Government
at all times during the sald term to employ any person or
persons to be present &t the weighing of the said mineral/ |
m—i:neé?-liék;ﬁs. aforesaid and to keep 8ccounts therecf and to
check the accounts kept by the lessees. The lessees shall
give seven days previous notice in writing to the Collector
of every such measuring or welghing in order that he or
somg of ficer on his behalf may be present thereat,

(b) The les/sﬂeesqﬁ'.l}&ll when so required by the State
Government, provide &nd at all times keep a2t sugh suitahle
site as may be specified by the State Government (other
than the lands hereby demised) properly constructed and
efficient weighing machine/machines, severdll or jointly
with other lessee or lessees and shall welgh or cause to
be welghed thereon the said minaral from time to time
brought during the process of export. The lé;see::;:all
permit the State Government 8% all times during the saild
term to employ &ny person or persons to be present at such
weighing of the said mineral &s aforesaid and to check
the welghment entered in the accounts of the lease.

(¢) In case the welghts taken at (a) and (b) differ
the highest of such welghts shall be taken as the quantity
on which royalty be computed.

To allew test of 14, The lessees shall allow any person/persons
ptesinE Machinaappointad in that behalf by the State Covernment &t any
time or times during the said term to ex8hine and test

v ary welights used therewith in order to asscertain whether
the same respectively are correct dnd in good repair and
order and if upon any such examination or testing any such
welghing machine or woights shall be found incorrect or

out of repair or order the State Government may require

that the sams be adjusted, r eph red and pat 4:1@5;1&‘ by
7 b ke g laa@:’
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and at the expense of the lessees 8nd 1f such requisition
be not complied with within fourteen .days after the same
shall have been made, the State Government may cause such
welghing mechine or weights to be 8djusted, repaired, ang
put in order and the expense of S0 doing shall be paid by
the lessees to the State Government on deménd &nd if upon
any such examination or testing 2s aforesald any error shall
be discovered in any weighing machine or welghts to the
prejudice of the State Government such error shall be
regarded &s having existed for three calendar months previe-
us to the discovery thereof or from the last occaglon of
so exémining and testing the same welghing machine and
welghts in case such occasion chall be within such period
of three months and the sald rent &nd royalty shall be
paid and accounted for accordingly.

To pay colipensé- 15, The lessees shall make &nd pay redagonable

tion for injury

of third parties. satisfaction and compensation for all damage, injury or
disturbance of person oT property which ma}‘:b; i;og;e by or
/can the part of lessees in aexercise of the llbertles and
;L;iygdwar granted b)} these preseats and shall at all
times save harmless and keep indemnified the State Govern-
ment from and &gainst all suits elaims and demands which

may be brought or mfde by @ny person or persons in respect.

of any such camage, injury or disturbance.

Not to obstruct 16. The lessees will exercise liberties and powers
working of other
minerals. hereby granted in such & manner as to offer no unnecessary

or reasonably avoidable obstructions or interruption t
the development 8nd working within the said lands of any
minerals not included in this lease and shall at all times

afford to the Central and Stat/g Government &nd to the

SR S

holders of prospecting licencesﬁnd mining leases in
respect of any such mineréls or any minerdls within any
land adjacent to the saiad lands as the case may be reasons.

ble means of &ccess and safe and convenlent passdge upol
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and 8cross the sald land to such minerals for the purpose
of getting working, developing and carrying away the same
provided that the lessees shall receive reasphable compen-
sation as may be mutually agreed upon or in the event.of
disagreement a4s may be declded by the State Government for
any damdge or injury which they may sustain by reason or
in consequence of the use of such passdge by such lessees
or holders of prospecting licences.

17. (1) The lessees shall not, without the previous
consent in writing of the State GoVernment.

(a) assign, sublet, mortgage, or in any other
manner transfer the mining lease or &Ny right, title or
interest therein;

or

(b) enter into or make any arrangellent contract or
under standing whereby the lessees will or'may be directly
or indirectly filnanced to & gsubstantial extent by or under
which the lessee's operations or undertakings will or may
be substantially controlled by, any person Or body of
persons other than the lessees.

Provided that the State Government shall not give
its written consent unless;

(1) the lessees have furnished an affidav it along-
witnh their application for transfer of the mining lease
specifying therein the amount that they have already taken
or proposes to take as conslderation from the transferes;

(1I) the transfer of tne mining lease 1s to be
made to & person or body directly undertaking wining
operation.

(2) Witnout prejudice to the above provisions the
] essees may subject to the conditions specified in the
provision to rdle 35 of the said rules transfer this lease
or any righnt, title or {nterest therein, to & person holdi-

ng a certificate of approval and an income-tax clearance
{2e E‘,{ﬂt.n.ﬁh\-wﬂ?x.af A fofe &t ‘ﬂgj )
- ] L wyia afaw,
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certificate from the Income-Tax Officer concerned, on
payment of a fee of rupees one hundred to thne State Jovern-
mants

PROVIDED that the lessees shall make avallable to
the transferee the original or certified copies of all
plans of abandoned workings in the ared and in a belt of
65 metres wide surrounding 1t.

Provided further that where thie mortgagee is an
institution or & Bank or & Corporation specified in
schedule V it shall not be necessary for any such institu-
tion or Bank or Corporation to hold the said certificate
of approval and the sald income tax clearance certificats.

(3) The State Government, by order in writing,
determine the lease at any time if the lessees have in
the opinion of the State Uovernment, committed & breach of
any of the above provisions or have transferred the lease
or @ny right, title or interest therein otherwise thén in
accordance with sub clause (&)

Provided that no such order shall be made without
giving the lessees & reasonable opportunity of stating

their cas®

Not to be financed 18, The lease shall not be controlled and the

Trust, Corpora-
tion firm or
person.

. or cohtrplled by &

1 essees shall not allow themselves to bs controlled by any
Trust, Syndleats, Corporation, Firm or person except with
the written consent of the Central Government, The lessaes
shall not enter into or make any arrangement compact or
understanding whereby the lessees will or mey be directly
or indirectly financed by or under which the lessees opera-

tions or undertakings will er may be carried on directly

sz

or indirectly by or for the henefit of or subject to the

control of any Trust, Syndicate, Corporation, I;irm or
Zm

e

Person unless with the written sanaction give. prior to
Do

such arrangement compact or understanding being ent &rad

into or made of the Central Government and any or every
1 U DR T@"m}
BEENH i T Faied : i wfe,
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such arrangement compact or understanding as aforesaid
(entered into or made with such sanction as aforesaid)
shall only be entered into or mdde and shall always be
subject to an express condition binding upon the other
partyr or parties thereto that on the oceasion of a state
of emergency of wnich the President of India 1in his
discretion shall be the sole judge it shall be terminabl e
if so required in writlng by the State Government and snall
in the event of any such requisition being made be forth-

with thereafter determined by the lessees accordingly.

Lessee shall dep- 19, Whenever the security deposit of Xs.1,000 or
osit any additio-

nal amount any part thereof or any further sum hereafter deposited
necessdry.

with the State Covernment in replenishment therenf shall
be forfeited or applied by the Central or State Government
pursuant to the power hereinafter declared in that behalf
the lessees shall deposit with the State Government such
further sum as may be sufficient with the unappropriated
part thereof to bring the amount in deppsit with the State
Government upto the sum of Rs. 1,000,

Dalivery of work- 20, Tnhe lessees shall at the expiration or sooner

ing in good order A .
to State Govern- determination of the said term or any ranewal thereof

ment af ter deter-
mination of deliver up to the State Covernment all mines, pits, shafts,

s inclines, drifts, levels, waterways, airways, and other
works now existing or hereafter t be sunk or made ob or
under the sald lands except such &s have been abandoned
with the sanction of the State Government and in any ordi-

nary and fair course of working all engines, machinery,

plant, bulldings, structures, other woTrks &nd conveniehces

LA

T . which at the com-mencement of the said term wers upon of
}\(‘Q.x.cg_h\.‘ NS w5
.-~ ‘under the said lands and all such machinery set up Dby the

0d He Dot wn

Ry, SR TR 1 essees below ground which cannot be removed without

. PR, H
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0 : mines or works under the said lands
- c.causing injury to the e ; ;;:‘(
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—such of the

samﬂ_um —w_im_tw —+tha-State. Governmeﬂt hwe%:'
A~

o b i
“‘ﬁn.acom.s_disua-ed-) and a1l bulldings and structures of bricks

or stone erected by the lessees above ground level 1n
good repair order andg condition and fit in all respect
for further working of the said mings and the said mineral.

21. (a) The State Government shall from tlme to
time and 811 times during the said term have the right
(to be exercised by notice in writing to the lessees) of
pre-emption of the said minerals (and all products thereof)
lying in or upon the sald lands hereby demlsed or else-
where under the control of the lessees and the lessees
shall with all possible expedition deliver all minerals
or products of minerals purchased by the State Government
under the power conferred by this provislon in the
quantities at the times in the manner and at the plice
specified in the notice exercising the sald right.

(b) Should the right of pre-emption conferred by
this present provision be exercised and & vessel chartered
to carry tne minerels or products thereof procured on
behalf of the State Government or the Central Government
be detained on demurrage 8t the port of loading the
lessees shall pay the amount due for demurrage according
to the terms of the charter party of such vessael unless
the State Government shall be satisfied that the delay 1s
due to cAuses beyond the control of the lessees.

(¢) The price to be pald for all minerals or
products of minerals taken in pre-emption by the State
Government 1in exercise of the right hereby conferred shall
be the fair market price prevailing at the time of pre-
emption PROVIDED THAT in order to &ssist in arriving at
the saia fair market price the lessees shall, if so
required, furnish to the State Government for the eonfiden-
tial information of the Covernment particu.}a %%ﬂ%kf

e vt
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quantities, deseriptions and prices of the said minerdls
or products thereol sold to the other customers &nd of
charters entered into for h“;?e.ight for carriage of the
same and shall produce to such officer as may be directed
by the State Government original or authenticdted coples
of contracts and enarter parties entered into for the sale
or freightage of such minerals or products.

(d) In the event of the existencs of 2 state of
war or emergency (of which exlstence the President of
India shall be the sole Judge and a notification to this

Preth

effact in the Gazette of India shall Dbe conclusive praoﬂ),

”
"L -

the State Covernment with the consent of the Central
Government shall from time to time and all times during
the said term have the right (to be exerclsed by a notice
in writing to the lesseas) forthwith take possession and
control of the works, plant, machlnery and premises of
the laessees on or in connectlon with the satd lands or
operations under this ledse and during such possession
or control the lessees shall conform to and obey &ll
directions given by or on behalf of the Central Government
or State Government regarding the use or employment of
such work, plants, premises and minerals, PROVIDED THAT
fair compensation which shall be determined in default
of agreement by the state Government shall be pald to the
lessees for all loss or dallags sustained by them by
reason or in consequence of the exercise of the powers
conferred by this clause &l PIOVIDED AL THaT the
axercise of such powers shall not determine the sala
term hereby granted or affect tie terms and provisions
of these presants further than may be necessary to give
of fect to the provislons of this clauss.

92, The laessess shall not emploY, in eonnection
with the mining operations, &any peérson who 1s not an
Indien National sxeept with the pre}(ious &é{hﬁ%ﬁlﬁﬁﬂﬂ the
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Central Govermnment,

Kecovery of 23. If any of the works or mattars wnieh in

expenses incu-

gxtﬁs%ebgo‘?l%.e accordance with the ecovenants in that bhaiall hereinbefore
contained 8re to be carried or performed by the lessees
be not so carried out or performed within the time speci-
fiad in that behalf, the State Covernment may cause the
same to be carrieg out or performed and the lessees ghall
pay the State lGovernment on cemand 811 expenses which
shall be incurred in such carrying out or performanete of
the same and the decislon of the 3tate Jovernment as toﬁ
such expenses ghall be final.

Turnishing of 24, The lesseas shall furnish-

Geophyslcal data.
(a) all gec-physical data relating to mining [islis

or ehgineering and ground water survaeys, such &g anomaly
maps, sectlons, plans structures, contcurs maps lozging,
collected by them during the course of mining operations
to the Director General, Gedclogical Survey of India,

ot oA 3%
Calcutta, and Director Geology & Mining, U.P,

(b) all information pertaining to investigations
of radlo active minerals collected by them .iuring the
course of mining operations to the Secrat;dr_,, Departmeant
of Atomic Enerzy, New Delhi and Direétor uygoiogy & Mining
UsPe

lata or information referrsd to above shall e
furnished every year reckoned from the date ol commence-

ment of the period of the mining lefse.
e

£ ."q v K .
Supply to State 25. The lessagss! xmertake; that, if so required by
Govt.'s nomin- ;
ees. the State Government or any officer authorised by 1t at

any time but at not less than 3 months notice he shall

eff

supply the whole or such part &8s may be requirad of Siliea
sand that he shall win from the leased arez for the

l'_l’lﬂ.

utilisation in Sugar/such industry/Industries and lndus-

trial plants, &g may be required Dy the State Government
(Ms,{ut&“wcng t )
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or any offlcer authorised by it, and in such event, the
price quality and other terms regarding such supply will
be mutually agreed upon between the lasseeggfg the consu-
mer to whom the supply 1s to be r;ﬂde.

PROVIDED THAT if the less:a;‘gs;nd the consumer fail
to mutually agree &s aforesaid the price, quality and
other terms will be declded by the State Government (which
will be binding on the leﬁswse‘aéyﬁme price being the fair
price to be decided on the sane principle as 1s contalned
in clause 21(c) of Part V1I, and the 1635;;5&;_:11 show to
the State Government the books and 8ccounts, in orcer to
arrive at a falr price.

REGULATION OF PRICE BY STATE GOVERNMENT

26, The State Government will at any time during

‘the said term be entitled to fix the sale price of 5ilica

R
sand to be axtracted by 1essaesi‘rom tha demised premises

and shall 8lso be entitled to revise from time O time
the sale price so fixed in accordance with this clause,
the fixatlon and revision of sale price to be based On
the cost of extractlon to the lesslaesplus such percentage
of profit of not less than 5 per cant &g the State Govern-
ment DAY considm; raasonable and upon such fixation or
revision the less‘;as shall not sell the Silica Sand at a
price different frouw that fixed or revised &s aforesaid.
27. Te sald land shall be demarcated by the
pirector, Geology and Mining U.P. oT nis authorlsed
representative 8% site whose decision in that benalf shall
be final and binding on the lessess.
pART VIII
HE COVENANTS OF THE STATE GOV ERNMENT
1. The lessees paying the rents, water rate and
royaltles hereby reserved and observing and performing
all the covendnts and agreements herein contained and on
S c? ﬁ\)uf Lty o pd

T e )
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the part of the lessees to be observed &nd performed shall
(o, o %

and may qdietly hold and enjoy the right and premises

hereby demised for and during the term hereby granted

without any wnleawful interruption from or by the State

Government, or a&ny person rightfully claiming under it.

Acquisition of 2. If in accordance with the provislon of Cl2use
land of third
parties and 4 of Part VII of this Schedule the lessees snall offer to
comp ensation
thereof. pay to an occupler of the surface of any part of the said

lands compensation for any aamage or injury which may
arise from the proposed operations of the lessees and the
said occupier shell refuse his consent to the exercise of
the right and powers reserved to the State Government and
demised to the lessees by these present and the lessees
ghall report the matter to the State Government &nd shall
deposit with 1t the amount offered &8s compensation and if
the Central/State Uovernment are satisfled that the amount
of compensation offered is fair and redgonaole or if it is
not so satisfied and the lassees shall nave deposited with
it such further amount &s the State and Central Governments
shall consider fair and redsonable the State Government
shall order the occupiler to allow the lessees to enter
the land and to carry out such Operations as may De nece-
ssary for the purptse of this lease. In assessing the amo-
unt of such compensation the State Government sh&ll Dbe
guided by ﬁhe principles of the Land Acquisition Act.

To renew 3. Where the mining lease ralates to any mineral
not specified in the rirst scnedule to the Act, it shall
ba renewed for one perlod not exceeding the perilod speci-
fied in sub-section (2) of section 8 of the Mines and
M:Lnerals (Regulation and Devealopment) Act, 1957 &t the
option of the lessees:

Provided that the State Governuent mdy for reasons
to be recorded in writing reduce the area applied for.

If the lease is in respect of Minerals specified

Ll frata gy
et

s fawm, 9o go
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in the Ist schedwWe to the Act, rensewal will be subject
to the prior approval of the Central Government.

If the lessees be desirous of taking & renewed
ledse of the premises hereby denised or of &ny pa&rt or
parts to them for & further term from the expiration of
the term nereby granted and is otherwlse eligible, they
shall prior to the expiration of the last mentloned term
give to the State Covernment twelve cilendar months'
previous notice in writing and shall pay the rents, ratas
and royalties hereby reserved and shall observa and
perform the several covenints and agreements herein contain
and on the part of the lessees to be observed and performed
upto the expiration of the term hereby granted. The State
Government on receipt of application for renewel shall
consider it in accordance wita rule 28 of the said rules
and shall pass orders as 1t deellls fit., If renewal 1s
granted, the State Government will &t the expense of the
lesseaes and upon his executing and delivering to tne
State Government 1f required & counterpart thereof execute
and dellver to the lessees & renewed ledse of the sald
premises or part thereof for the further term of 20(twenty)
years as specified 1In sub-section (2) of Section 8 of the
¥ines and Minerals (regulatlon &nd Devalopment) Act,l957
at the option of the lessee, at guch rents, rates and
royalties &nd on such terms and subject to such rents,
covenants and agreements including thils present covenant
to renew as shall be in accordance with the Mineral Con-
cesslon Rules, 1950, applicatle % Silica Sand on the day
next following the expiration of the term hereby granted.

4, The lessees may at any timeg determine thnis
lease by glving not less than 12 calendar months notice in
writing to the State Government or to such officer, oF
authority as the Statls Government méy speclify in this

behalf and upon the expiration of sucn notice provided that
/ a1t 3 f:l..n pj_‘,,:_‘ ._‘.J!T.Q Er.’c; qgnqq:ﬂ )
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Refund of
security
deposits.
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the lessess shall upon such expiration render and pay all
rents, water rates, royalties, compensation for damiges

Ly, o7

and other moneys which méy them be due and payable under
these presents to the Lessor or any other person or
persons and shall deliver these presents %o the State
Government then this lease and the s&ld term and tae
liberties powers ang privileges hereby granted shall
absolutely cease &nd determine but without prejudice to
any right or remedy of the Lessor in respect of any
breach of any of the covenants or agreements contained
in these presents,

4-A, The State Government may on an application
made by the lessee permit him to surrender one or more
minerals from his lease which is for & group of minerals
on the ground that deposits of tnat mineral have since
exhausted or depleted to such an extent that it is no
longer possible to work the mineral aconomically, subject
to the condition that the lessee-

(a) mekes an application for such surrender of
mineral at least six months before the intended date of
surrender; and

(b) gives an undertaking that he will not cause

Lemy

¥ 43,\ ‘
any hmdﬁran;% in the working of the mlneral so surren-

dered by any otner person who 1s subsequently granted &
mining lease for that mineral.

5., On such date as the State Government may
slect within 12 calendar months after the determinatlon
of this leasse or of any renewal thereof, the amount of
the security deposit paid in respect of this ledse and
then remaining in deposit with the State Government and
not required to be applied to any of the purposes mentio-
ned in this lease shall be refunded to the lessees. No
interest shall run on the security deposits.

A..L_,u = e ¢ !f':'-f-‘du.b»\,,;,,.l =1
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PAKRT IX
GENERAL PROVIGSIONS

1. In case the lessees or thelr transferee assig-
nee do not allow entry or inspection by the officers
authorisedati 1'tlrlrua Cspt.rﬂ or State Government undsr

5 e
ciauses (1),(1) or (L) of sub-rule (1) of rule 27 of said
rules, the State Government shall glve notice in writing tc
the lessees requiring them to show cduse within such time
as may be specified in the notice why the lease should
not be determined and their security deposit forfelted,
and if the lessees f8ll to show cRusse within the aforesaild
time to the satisfaction of the State Government, the
State Government may getemme the lease and f?fﬁtxge‘

e i

whole or part of the secusity deposit.

2. If the lessees or thelr transferee ol agsigneea
make any default in payment of rent or water rates or
royalty as required by section 9 of the Act or commits &
preach of &ny of the conditlons and covenants other than
those referred to in covenant 1 above, the State Govern-
ment shall give notlce to the lessees requiring them to
pay the rent, water ratae, Toy2lty or remedy the breach,
as the cage may be, within sixty days from the date of
receipt of the notice and if the rent, water rate and
royalty are not paid or the breach is not remedled within
such pericd, the State Governmant méy without prejudice
to any proceedings that mey be taken against them deter-
mine the lease and forfelt the whole or part of the
security deposit.

3, In cases of repedted breaches of covenants
and agreemaents by the l;s}éﬁ;e‘swes for wnich notice
has been given by the state Government in accordance
with clauses 1 &nd 2 aforementioned on earllier oceasion,
the State Government without giving any further notice,
may ilmpose such penalty not exceeding twice the amount
ey <aawe o 98 S0
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of annual dead rent specified in clause 2 part V.

Fallure to fulfil 4, Failure on the part of the lessees to fulfil

the terms of
lease due to
‘force majeure',

G

Lessees to. 5
I emov & txﬁ*agxeir
properties. on
the expir£y of
the lease. =~

any of the terms and conditions of this 1ease shall not
give the Central or Stéte Government any claim against the
] essees or be deemed & breach of this lease, in so far

as such failure 1s considered by the saild Government to
arise from force majeure, and if through force ma jeure

the fulfilment by the lessess of any of. the terms and
conditions of this lease be delayed, the perlod of such
delay shall be added to the period fixed by this leass.

In this clause the expression 'Force{x Majaure means Act

of God, War, insurr ection, riot, civil,.commotion " oA s,
earthqtﬂke"-g;.\ae, storm, tidal wave, flood lightening
explosion, fire,rﬁd any other happeninyg which the
lessees could not reasonable prevent or control.

5. The lessees having first paid and discharged
rents, rates and royalties payable by virtue of these
presents mdy at the expiration or sooner determina tion
of salg term or within six calendar months thereafter
(unless the lease shall be detertined under clauses 1 and
2 of thls Part in that case at any time not less tnan
three calendar months nor more than six calendar months
after such determination) take down &nd remove for thelr
own benefit all or any engines, machinery, plant, buildin
structures, tramways, rallways and other works erections
and convenlences which mady have been erected, set-up OT
placed by the lessees in or upon the sald lands which
the lessees are not bound to daliver to the State Covern-
ment, under clause 20 of Part VII of this Schedule &nd

which the St&te Governlent shall not deslire to purch@se.

Forfeiture of prope- 6, If at the end of slx calendar months after the

rty left more than
six months after

determination of

lease.

expiration or sooner determination of the séld term under
the provision contdined in clause 4 of Part VIII of this

Schedul e become effective there shall remain in or upon

S IR 2 TaA 7 U <A Enzot o die B0 “@ﬂi
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the said land any engines, machinery, plant, buildings,
structures, tramways, railways and other work, erection
and convenlences or other property which are not required
by the lessees in connection with operatlons in any other
lands held by them under prospecting licence or mining
lease the same shall if not removed by the lessees within
one calendar month after notice in writing requiring
thelr removal has been given to the lessees by the State
Government be deemed to become the property of the State
Covernmaent 8nd may be sold or dilsposed of in such manner
as the State Government shall déem fit without 1ibility

to pay any compensation or to account to the lessees in
respect thereof,

7. BEvery ootic_a by these presents required to De
given to the lessees shall be given in writing to such
person resident on the said lands as the lessees may
appoint for the purpose of receiving such notices and if
there shall have been no such appointment then every such
notice shall be sent to the lessees by reglstered post
addressed to the lessees at the address recgrded 1n this
lease or at such other address in India, as the lessees
may from time to time in writing to the State Covernment
designate for the receipt of notices and every such servi-
ce shall be deemed to be proper and valid service upon

the lessees and shall not be questioned or challenged by
- 3

. 7
fad.

8, If in any event the orders of the State Govern-
ment 8re revised, reviewed or cancelled by the Central
Government in pursuance of proceedings under Chapter VII
of the Mineral Concession Rules, 1950, the lesseas shall
not be entitled to compensé tion for any loss sustained by
the lessees in exercise of the powers and privileges

conferred upon tanem by these presents.
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" 9, For the purpose of stamp duty the anticipated
3 'IJ-lch

mverage dead rent from the demised l1and 1s Rs.1,406.67

per yeir.
In WIINESS WHERHOF these presents have been

exscuted in the manner hereunder appedAring the day and

year first above written.
LL&&{ i b we ot

Signed F‘;....(.a.mﬁn.......
agve wiw,
For and on 1:)61’1!@!?.@"S?Wh‘e° Rvertor of

Uttar Pradesh the Lessor

In the presence of
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VAKALATNAMA

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH,NEW DELHI
IN .
ORIGINAL APPLICATION NO. 203/2021

Devidaskhati s Petitioner (s ) Appeiiant (s)
Verans
Union of Indai & Others e Respondent (s) /Defendant (s)
= " Ve \ 3
vWe  Jou She frecling ﬁ.t?vwﬁr—e‘w“‘i S as Bl WR
&W RKR]o- me%md( " W

do hereby appoint and retain

VIJAY KUMAR SRIVASTAVA

A Avinsate
PR SRS ere iy

Enrollment no. UP16916/2010

Vb e NT e 11T A& RTacea L. 2132
ARGLEIUCL DU T L i, INWYY uuus.qu

High Court, Allahabad

Mobile No. 9044959164

hevijay79@gamail.com
to act and appear for me/us in the above Petition/Suit/Appeal/Application/ Reference/Revision and on
my/our behalf to conduct and prosecute or defend the same and all proceedings that may be taken in
respeet of any application connected with the same or any decrce or order passcd therein, including
proceedings in taxation and applications for Review, to file and obtain return of documents, and to deposit
and receive money on my/our behalf in the said Suit/Appeal/Petition/ Application/Reterence and in
applications of Revenue or Restoration and to represent me/us and to take all necessary steps on my
matter. I/We agree to ratify acts done by the aforesaid behalf in the above advocate in pursuance of this
authority.
I/We appoint the said lawyer(s) with the above-mentioned authorities afier seiting the tee and agree that
whatever shall be done by the said lawyer(s) in connection with the said proceedings shall be binding on

me/us. , .
Dated thisthe ___{®  dayof __ Swedl) 2024

Accepted - Client
ey s @,;m)"o—a
(VIJAY KU SRIVASTAVA) A k @Mﬂl

Advocate, High Court.Allahabad.
Counsel for Respondent



